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• 	 CENTRAL ADMINI5TR1TIVE. TRIBUNAL 	. 
ERNAkULAM BENCH 

• 	 Date oP deciion: 11-6-1993 

Originalplicatiofl •Ná456,of 1993 

C Kann18h 	 •_* 	- 	Applicant 

Mr P Sivan P-illa-i 	 - 	CoUnsel for the 
applicant 

V. 

The D1vi8ional PersOnnel Of? icar, 
• 	Southern. Railway, 

Paighat. 	 - 	Respondent 

41 

Mr PA Máhamed' 	 - 	 Counsel for the 
respondent 

'CORAM 

HQN'B.LE MR JUSTICE C. SANKA-RAN NAIR, VICE CHAIRMAN 

JUDGEMENT 

C 'Sankaran Nairc,,j  Vice. Chairman 

Applicant seeks a direction to command respondent to 

pay him the pefleionry benefits due to hIm on. retirement. 

When the matter Came up for admission, counsel for respondent 

took time to ascertain whether the Civil Court at 5a.iem.a'Ø 

restrained the respondent Railway from paying such amount by 

issue of an injunction. The matter was adjourned and on 

• 	2.6.1993., respondent uas directed to produce the injunction 

• 	order, if any. No such order is produced today. It 'should 

have been possible to produce theorder, if it were available. 

Besides, the'B Diary' produced', suggests that no injunction 

- had been issued till 29.3.1993 and that, the case stands 	- 

adjourned to 21.7.1993. -  I am:not inclin8d to grant any more 
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• time to respondent, to produce the Order alleged to be in 

existanà.e. 	Respondent is diected. to pay'theretiral bBnefits 

C due to the applicant withna fortnight ?rOrn today. 	Application.. 
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Is dispósOd of asabOvB. 	No coSts. 
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C Sankaran Nair() 
• 	Vice Chairman 
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